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PRIVATE MEMBERS’® RESOLUTIONS

MR. DEPUTY CHAIRMAN: Now we take up Private Members’ Business
(Resolutions). Further discussion on the Resolution moved by Shri K.N. Balagopal on
21st February, 2014. Shri Balagopal could not complete his speech on 21st February.
Shri K.N. Balagopal to continue his speech.

Recent complaints against levying of inflated bills by public private projects
and licensed service providers in different service sectors and

need for streamlining their functioning — (contd.)

SHRI KN. BALGOPAL (Kerala): Sir, I had moved the Private Members’
Resolution on 21st February, 2014. I will just say a few words on the subject. I am very
thankful to vou for giving me this opportunity to speak. This 1s a very serious subject.
Especially, the present day Indian condition warrants a serious intervention and
discussion by the Government on Public Private Projects. There are a lot of complaints
about the licensing procedure, the way of conducting the business and the way of
levying fee by Public Private Projects. In my Resolution, I gave six broad categories.
One, when we are giving sovereign functions to the private sector, for example,
electricity in Delhi and water supply, when the sovereign power is with the private
sector, they are having the monopoly right. They can charge any amount of fee. So
there should be some regulation. There should be some restriction to calculate the actual
cost of sovereign functions. Now, in Delhi, electricity charge has become a very big
issue. Tt is in the news even today also. Last time, the Aam Aadmi Party mainly used it
for its campaign, and they came to power because of the resentment among people
against huge electricity charges. So, this is one area of sovereign functions. Second,
while allotting natural resources, we are involving the private sector. Whether it is 2G
spectrum or coal or gas prices or petroleum prices, these are the areas which require
Government’s intervention. There should be a level playing field for selecting Public
Private Projects. Contracts should be transparent. Therefore, we should be very specific
n this area also. Then a specific regulatory mechanism 1s needed. A lot of agitations are
going on 1n different States. Even Ruling Party Members have gone on hunger strike
against huge fee charged at different tolls. For example, last year, one Congress
Member of Parliament from Mumbai went on indefinite strike against huge toll fee. So,
there should be a regulator for fixing toll fee and user development fee. The allocation
of Public Private Projects should be done under the supervision of Parliament. Finally,
Public Private Projects involve a lot of money in the day-to-day business. We have

brought some small organization, aided schools or other institutions, which are getting
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funds from the Government, under the purview of the Lokpal But the institutions
which are getting thousands of crores of rupees have not been brought under the
purview of the Lokpal. So, they should be brought under the Lokpal. These are the main
points. Sir, this is not only the opinion of mine. In the Budget Speech, there is one
specific paragraph on PPP. In his first Budget Speech, the hon. Finance Minister said on
page 20, Chapter V, paragraph 110, “India has emerged as the largest PPP market in the
world with over 900 projects in various stages of development. PPPs have delivered
some of the iconic infrastructure like airports, ports and highways which are seen as
models for development globally. But we have also seen the weaknesses of the PPP
framework, the rigidities in contractual arrangements, the need to develop more
nuanced and sophisticated models of contracting and develop quick dispute redressal
mechanism. An institution to provide support to mainstreaming PPPs called 3P India

will be set up with a corpus of Rs. 500 crores.”

Sir, in the Budget speech, the Minister has said that PPP in India 1s necessary, and
I am also of the opinion that we cannot avoid PPP. Maybe, we need it. But it should be
streamlined. The Finance Minister himself is saying that he wants to set up an institution
called 3P India to control the PPP models in the country. But, unfortunately, practices,
which are being followed, are against the expectations of the country. He said that India
is the largest market of PPP projects. No doubt, nine hundred PPP projects are there. But,
when we look at the PPE, Public Private Partnership, the ‘P’ that stands for private is
very big. Public is small and the Partnership is small, but the Private is very big. That 1s
the issue in India. As a matter of coincidence, when we are taking up this discussion on
PPP projects, in today’s newspaper, ‘The Hindu’, there is an editorial on the same matter
They have also talked positively about the need for PPP projects. But in the final sentence,
‘The Hindu’says, “The Government and its agencies must work on a new framework for
PPPs to make them attractive to investors and, at the same time, affordable to users or
consumers.” Many news items and editorials are coming up about PPPs which are not
running in a proper way. 3ir, the same day, when we are speaking about PPPs, today, we
have got the CAG Audit Report about the Mumbai Airport. The Mumbai Airport and the
Delhi Airport are very important Airports and they have been developed through PPP
models. Sir, in Mumbai, the CAG Report, in Page 7, has stated, under the head ‘Gap in
Funding and Development Fee’ that the original project cost estimated for the Mumbai
International Airports Limited (MIAL) was Rs.5,826 crores. Then, after two or three
times of cost escalation, instead of Rs.5,826 crores, it went up to nearly Rs. 12,000 crores.
Itis all given in the CAG Report. Harlier, there was no condition for levying Development

Fee. But with the Airports Economic Regulatory Authority’s approval to the levy of the
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Development Fee in December, 2012, they introduced a new Development Fund and
they collected nearly Rs.3,400 crores. The original private partner’s contribution was
only Rs. 888 crores for the total project, and this was not increased. But the funding {rom
the Government as Development Fee has increased. So, we can see how * is going on
in the country, and this 1s what is happening. The CAG also talks about the commercial
exploitation of 190 acres of land. One hundred and ninety acres of land in the heart of the
city of Mumbai has been given for commercial exploitation. The original developer of
that company brought in only Rs.880 crores, and now, it is being said that the total cost
18 Rs.12,000 crores. But they are not giving any single penny more. They are collecting
Rs.3,400 crores from poor passengers who use these airports. In addition to that, if they
are getting 190 acres of land in Mumbai, it means that the value 1s nearly Rs.35,000
crores. An amount of Rs.2 lakhs per acre is not a huge amount in Mumbai. So, these

experiences show what is happening in the name of PPP in the country.

Sir, you are frequently looking at the clock. T have not finished yet.
MR. DEPUTY CHAIRMAN: No, no, you proceed.

SHRI K. N. BALAGOPAL: I will not take much time because the other learned

Members are going to speak.

Sir, if you look at “The Business Standard’ of 15th July, it has mentioned about
monetization of Delhi land for the GMR Airport. 1 just now spoke about the MIAL
and what happened in the case of the Mumbai Airport, and the CAG Report is there. In
respect of the Delhi Airport, T had, personally, moved a Statutory Resolution when the
Government took a decision to allow them to collect the Development Fee. Without any
proper Contractual Agreement, the Government allowed them to collect the Development
Fee. This Airport has collected some money which is illegal. There is norule. Then I asked
a question in the Parliament as to how much money they had collected. It 1s revealed that
Delhi Airport collected Rs. 1481 crores without any proper law. Immediately, I wrote to
the Prime Minister not to allow that. The former Civil Aviation Minister is sitling here. 1
wrote to them. Then what did the Government do? Immediately, the Government brought
a rule, amendment allowing Airports Economic Regulatory Authority (AERA), to allow
them to collect and they collected. From the facilities, it was revealed that they had already
collected Rs. 1,481 crores and after three years they collected more than Rs. 5,000 crores.
That was the actual cost of Delhi project. It was Rs. 8,000 crores. Rupees 8,000 crores
was the original cost for Delhi Airport. Then, because of time-lag they again assessed
it as Rs. 12,000 crores. For making this gap of Rs. 8,000-12,000 crores, they decided

* Expuged as ordered by the Chair.
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to collect development fee and thev collected it alreadv. But what is new in this, Sir? It
1s quite astonishing that GMR 1s saying that 200 acres of land is with them. They have
already sold 45 acres of land. Forty-five hotels are already constructed there. They sold
that for around Rs. 2,000 crores. Now, GMR’s spokesperson spoke to Business Standard.
They are saying that for 200 acres, they will get at least Rs. 100 crores per acre. If it is
Rs. 100 crore per acre, they will get Rs. 20,000 crores in addition to that. Sir, they spent
less than Rs. 1,000 crores only. They built an airport with Rs. 8,000 crores as estimated.
Without any analysis or study they finally said that our cost is Rs. 12,000 crores and they
allowed to collect development fund, development fee from the passengers. International
passengers are giving Rs. 1,500 per head for trial and they have collected that and they
have a land mass with them which can be sold by them. It costs around Rs. 40,400 crores

as market value.
MR. DEPUTY CHAIRMAN: Are they allowed to sell that freely?

SHRI K. N. BALAGOPAL.: Yes. They are allowed. ... (Interruptions)... As per
their contract, they can allow that This 1s Rs. 40,000 crores. In the name of poor
people....

MR. DEPUTY CHAIRMAN: Somebody from the Government should take note
of this.

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING; THE
MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION; AND THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRI INDERJIT SINGH RAQ): Sir, I am taking note of it. Regarding
Delhi Airport, Sir, I will check it .‘We don’t know as yet. The agreement between them
and the Government is still to be seen by us. Only after that we can give the

information.

SHRI K. N. BALAGOPAL: Today in the moming I made a Special Mention. The
poor people who are workers are going to Gulf and other countries from the international
airport. They are getting Rs. 10,000 or Rs. 8,000. They are going in a group. When we are
travelling, in the airport we can see these people going for tea. Even when we go for tea or
coffee, the cost of tea or coffee is Rs. 150 or Rs. 200. Now only those kinds of shops are
there. Earlier in airports we used to get tea for Rs. 10 or Rs. 30. Now even in the premises
of the airport, coffee is costing more than Rs. 150 or Rs. 200. They are charging this much

amount and are making money over this and in the name of PPP development we cannot
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allow this. It is not a profit. We cannot say that 1000 per cent or 10,000 per cent is not
profit. They are siphoning the State Exchequer for their own profit. This is happening.
On the same day, “The Business Standard” has published ‘Government imposes 579
million dollars fresh penalty for Reliance Industries’. That is also about gas. Nothing
has to be elaborated. Even the CAG Report is there about Rs. 35,000 crores. When they
started their excavation, there were some charges by the CAG. So this is happening in
the name of PPP. Take the example of 900 PPP projects. In Kerala we don’t have many
PPP projects, but there are a lot of agitations going on there. They are getting 100 or 200
per cent profit on the investment they are making. Every National Highway project 1s like
that. When we discussed in a casual talk with one person from a famous company, there
was a partner with us for making power project. But, finally, the partner ditched. Even
then we are getting 100 per cent profit. They are getting 300 per cent. This 1s an example
of road work going on in the country. So many cases are coming to light in the name of
PPP This should not be done. This is the general issue. We have an example of Delhi

before us. I am concluding.

Coming to electricity, there 1s huge electricity charges hike. We have the UMPPs.
Under UMPP, they bid, at the time of tender, that they would provide power for less
than Re. 1 or Rs. 1.50 per unit. But, what is happening on the ground? Today’s
newspapers reported about hike of electricity charges. It is very huge.

Secondly, the audit of CAG is going on. Earlier the company said that CAG audit
cannot be done. But the hon. Supreme Court said, “When the Government funding 1s
involved and Government is involved, CAG audit can be done.” So, audit by CAG is
going on. In spite of that, they have increased the electricity charges here. So, Sir, CAG
audit can be done for airports, National Highways and other PPP projects.

So, what we request the Government is to streamline PPP. Hon. Railway Minister
is sitting here. He always smiles, but Kerala people are thinking that thev are deprived
in the recent Railway Budget. I should not speak about the Railway Budget now. But,

even though he 1s smiling, we are not getting anything from him.
MR. DEPUTY CHAIRMAN: At least, there is a good smile.

SHRI K.N. BALAGOPAL: Yes, Sir. We are getting a good smile.
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THE MINISTER OF RATLWAYS (SHRI D.V. SADANANDA GOWDA): I am

sorry to interrupt. Sir, he took my name.

Sir, practically, the routes in Kerala are so congested that [ am unable to get even a

new train on track. There are also other constraints, such as feasibility, etc.

MR. DEPUTY CHAIRMAN: Mr. Minister, try to complete doubling as early as
possible.

SHRI D.V. SADANANDA GOWDA: I made up my mind. I will call all the
Members of Parliament from Kerala, sit with my officers and sort out and see that there
will be no discrimination against Kerala. Instead of discrimination, I will have more and

more projects for Kerala in future.

MR. DEPUTY CHAIRMAN: Mr. Minister, you should concentrate on doubling
of the lines ... (Interruptions)...

SHRI D.V. SADANANDA GOWDA: Mr. Deputy Chairman, Sir, [ will, certainly,
take care of it once the Budget Session is over. I told Shri Rajeeveji that T will talk to
them.

SHRI P. RAJEEVE (Kerala): Sir, we have already handed over land for Palakkad
coach factory about 3-4 years back. We are waiting for that.

MR. DEPUTY CHAIRMAN: Okay. Now, come to your subject, Mr. Balagopal.

SHRI K. N. BALAGOPAL: Sir, [ thank the hon. Railway Minister for his
generous intervention. We are very thankful to him. T hope that we can also smile like
him 1in the future.

Secondly, Railways is also now announcing a lot of PPP projects. The Defence

Ministry is also announcing a lot of PPP projects.
MR. DEPUTY CHAIRMAN: Okay. Now, you have to conclude.

SHRI K.N. BALAGOPAL: Sir, this Government should learn from the UPA-II.
The earlier Government took up a lot of PPP projects. That 1s why they failed in the
examination. But, they should not act like UPA-Il. The examination which gave result

to them should be kept in mind.

The present Government should not follow the same path.
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MR. DEPUTY CHAIRMAN: So, you want them to pass in the next examination?
SHRI K.N. BALAGOPAL: That is why I am requesting the Government...

MR. DEPUTY CHAIRMAN: Mr. Balagopal, that means you want them to pass in

the next examimation.

SHRI K.N. BALAGOPAL: As students, they should work for that. But, people of
the country may not allow that. That is the point.

So, I am requesting the Government to accept this resolution. ... (Interruptions)...

SHRI P. RAJEEVE: Sir, it all happened during the tenure of the former Civil

Aviation Minister who is sitting here... (Inferruptions)...

SHRI K.N. BALAGOPAL: Sir, my request is this. This is not a political issue.

My request to the Government is to accept this Resolution
which contains the basic principles. Thank you.

SHRI MANI SHANKAR AIYAR (Tamil Nadu): Mr. Deputy Chairman, Sir, I rise
to support my friend, Comrade Balagopal, for the position that he had placed before the
House, except for the very last words which I think, unfortunately, indicted the previous
Government. But, the fact of the matter 1s, India has become the world’s biggest market
for PPP, because the private sector within India and outside knows that they can make any
amount of money with virtually no regulation, riding on the back of the Government and
doing whatever they want. That is why we are so popular. If we were to introduce a proper
regulatory regime, if there were to be conditionalities applying even to the expression
‘PPP’, things would have been different. After all, in terms of today’s language, the
private investor can put in Re. 1 and if the Government puts in Rs. 10,000 crores, it
still becomes a PPP! Therefore, we have to understand: if we are going to move out of
the model that Jawaharlal Nehru gave us which, I think, is a very unfortunate thing that
our country is doing but, leaving that to one side, if we are going to move out of the
Nehruvian model, we must understand what is the new model that we are going into. We
assumed, I think, in the UPA Government, as we were only very tentatively moving in
the direction of PPP, that on the basis of the experience gathered, we could progressively
make laws, provisions, regulations that would enable us to attract private money into
these projects, but, at the same time, enable the State to keep a strict watch and strict
regulation over what is happening. 1 think, beyond our expectations, the way in which

the private sector, both foreign and Indian, rushed into this new avenue of operation was
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because they spotted, as the private sector usually does, opportunities for making money
which innocent Government servants and even more innocent Ministers could not have
dreamt of in their wildest dreams. And, that is probably why they are bureaucrats and
Ministers and not businessmen. But, now that we have this experience of the examples
that were cited by Comrade Balagopal, they are really alarming that with very small
amounts of investment they are able to corner the bulk of the profits that arise and to do
so at the expense of the people. Now, surely, Sir, in a Private Public Project, there ought
to be also a fourth “P’” added, the People. The people ought to be taken into account in
determining the PPP model.

(THE VICE-CHAIRMAN, SHRI TIRUCHI SIVA, in the Chair)

Sir, now that we have derived from our experience what happens with the PPP
model, can we not determine (a) which are the limited number of sectors into which we
should encourage PPP? (b) What are the conditionalities that will be imposed on those
wishing to take advantage of PPP? (¢) How 1s the big P, to use Comrade Balagopal’s

argument, to be the public and not the private?

Sir, the Nehruvian model was based on the commanding heights of the economy
being controlled by the Government, by the State. Now, the State, for the last 20 years,
virtually, has abandoned the commanding heights of the economy thinking that you can
leave a vacuum at the commanding heights; but because the commanding heights don’t
allow a vacuum, the very big oligopolies in India have entered into those commanding
heights and apart from being at the commanding heights of the economy, they are now
determining the commanding heights of our politics; and, our present Government is a

very good example of that.

In these circumstances, I think, it is extremely necessary that in the guise of Public
Private Partnerships, we don’t get an unnecessary and undesirable domination of our
politics by the corporate sector either on its own or withjts comprador friends in the
Govemment. That unfortunately 1s the consequence of abandoning the socialist
ideology which has been mentioned as a sacred constitutional duty in our Constitution.
We have given up the socialism that is in our Constitution. In consequence of that, we
are getting not capitalism, we are getting crony capitalism. Now, the State is
increasingly becoming a partner of that crony capitalism without putting in place all the
conditionalities, regulations, laws that are required for controlling this beast. I use the
word with the utmost caution. 1 call it a beast because 1t 1s capable of devouring our

economy, it is capable of devouring our people; and, its first desire, unlike human
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beings who like a nice fat animal to eat, they devour first the lean and hungry Indians.
Therefore, it is absolutely vital that when the Finance Minister presents his first Budget
and goes on repeating PPP, PPP, PPP, as if it was some sort of a Mantra, and
completely forgets to mention two words, Panchayati-Raj - they don’t exist in his
vocabulary although they constitute Parts 1X and IXA of the Constitution. Therefore,
this kind of mentality has come to dominate the Treasury Benches, when they have
forgotten Gandhi, they have forgotten Nehru and they have never learnt Marx, that they
should allow themselves to become the agents of a small body of people who wish to
control and exploit our economy, when they have even forgotten all the business of
swabhimaan and swadeshi, which we used to hear from them in the happy old days. In
these circumstances, what Shri Balagopal has asked for is that we insist upon all those
conditionalities being introduced into this PPP Model that I think rather unfortunately,
we have adopted. It may be necessary, but if this is necessary, it is a necessary evil, and

should be leached of its evil before it is made only necessary. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Now, Shri Anil Desai.

...(Interruptions)... There are some other names. ... (Inferruptions)...

SHRI ANIL DESAI (Maharashtra): Sir, I thank you very much for giving me the
opportunity to speak on the Resolution moved by Shri K.N. Balagopal in this House.
Sir, with vour permission, I would like to place before the House a few facts that are
analysed by me. Sir, the PPP Model has been of great importance in these days, and it is
being very much ascertained by the present Government under hon. Modiji. The
previous speaker criticized the stance or the stand being taken by the NDA Government
on this subject, I think, that does not go well because these are the very measures which
were initiated by the UPA Government. But failures on their count to really take this
measure forward has, to some extent, caused mess in the economy, and we are left with
what we are today. But, certainly, under Modiji’s leadership, this Government would
take this on a very high scale drive and the people of India would certainly be

experiencing the progressive India in time to come.

Sir, as far as the licensing and levying of fees are concerned, with major Departments
like Water Supply, Electricity Supply, infrastructural projects which are coming up with
levying of fees, where people, at large, are concerned, things need to be checked. This is
not a big deal or this is not a very complicated task, if you have proper checks at proper

places. I think, where we failed yesterday, today, we can rectify all those mistakes, and
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we can put proper checks, stricter watch, social audits, wherever it demand, especially in
projects like a hospital, a big school or even a university or infrastructural projects like
building up roads, where levying of the fees is involved. Shri Balagopal correctly said
about development of airports. What happened in Mumbai is this. The project came up
with some Rs.6,500 crores spent on development of the airport by private parties. Where
did things go wrong? Why was the delay there? Why was the project which was given
a stipulated period of time not completed? And, why cost variations took place? What
happened ultimately? Passengers are being taxed in the name of Development Fee. All
the facilities — coming up at the airports because of their refurbishing and renovations,
which should have been provided at affordable rates — are being charged exorbitantly.
They are bevond the capacity of passengers. These days, air travel is not a luxury item. It
is a necessity. It has, now, become a regular mode of transport. Passengers are not averse
to spending on air travelling. But beyond that, any type of fee, makes their travelling
dearer. Of course, it does not affect the upper strata of the society, but it does affect the

medium class people and the upcoming people who really contribute to the nation.

We have to be really careful, as far as the Water Supply Department and the
Electricity Supply Department are concerned. You know what is happening in Mumbai.
The Reliance Energy and the Tata Power Production are there. They need to be
checked, as far as distribution is concerned. And, the consumer cost should be regulated
in a proper manner. If these checks are put in placed in a proper manner and if these
checks are ensured by the State Government, with the directives from the Central
Govemnment, 1 think, the consumer cost can definitely be regulated. And, the people
will feel that the Government stands by them.

Today, the CAG Reports have come. A lot many CAG Reports will be tabled. One
of these reports will, of course, be regarding the prices of petrol and petroleum products.
The petroleum pricing policy had been a faulty pricing policy between the period 2007
to 2012. And, because of that faulty pricing policy the State-run companies, the public-
owned companies have made huge profits. If the faulty petroleum pricing policy 1s
properly checked, in the times to come, the petroleum prices can effectively be regulated
and can be put under check. That will definitely put a halt to the spiralling and rising

prices of petrol and petroleum products in the country.

In the Budget Speech, the hon. Finance Minister has put immense trust on the PPP
projects. Rupees five hundred crores have been provided for this purpose. It should

really be seen in what kind of field the private players come in. Their antecedents
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should be checked. It must also be ensured that the social cause 1s really adhered to. All
these things should be kept in mind before awarding contracts to these people, so that

the people do not suffer.

Now, I come to Mumbai airports, where the land acquisition took place. When we
go for the CoPU meeting, during our discussions with the officials of the Airport
Authority of India ...(Time-bell rings)... A lot many things have taken place. Not only
passengers, as such, but employees have also to suffer because of the misgivings in
handling the issues of airports. That needs to be addressed to because it is not just one

segment of the people that suffers, but public, at large, suffers on a lot many counts.

Now, I come to other sectors, like the banking insurance. In the insurance sector
also, 1t 1s learnt that the FDI 1s being increased from 26 per cent to 49 per cent. I am
sure, the NDA Govermnment would seriously think what impact it will have on the
insurance sector in India. Sir, I will just conclude in a minute. FDI in the insurance
sector was opened with a view that— periphery or the radius of the insurance sector —
penetration should be done, because India has got a very good scope as far as insurance
sector 1s concerned. The point 1s whether that was done by these private players. No,
Sir. It was not so. They stuck to only urbanized areas. Only in urban cities, they did
their insurance. And, where they were supposed to do insurance in rural areas, they
didn’t do. Because, in rural areas, there was much more of a social responsibility factor,
which was involved and there was not much of a premium. So, there was not much
profitability as compared to the urban cities. So, they remained at a traditional insurance
and that resulted into failure. That is because the level-playing field was not given to the
State-owned companies. So, that is the grey area and that is the biggest area of concern
for the Government. I would like to know whether the increase in the FDI limit from 26
to 49 per cent 1s going to help the country. Or, are we going to be stuck there where we
were vesterday? Or, really, it is going to take us back where the regression will take

place. This is to be seen. With these words, I conclude.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Now, Dr. Keshava Rao wants
to leave to catch his flight. If the other Members who have given their names agree, the

floor may be given to him.
SOME HON. MEMBERS: Okay, Sir.

DR. K. KESHAVA RAO (Andhra Pradesh): Sir, [ thank first of all, not only Mr.
Vice-Chairman but also the Members who are vielding their time for me. Thank you all.
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I will not take up more than three minutes. Sir, this is very important. I rise to join not
only a concern but coupled with 1t 1s the caution of Mr. Aiyar. We must understand that
whenever we are talking about PPP, it is not because we have to put all the eggs in one
basket. Read the Railway Budget or read the General Budget or read the entire
campaign of vours. There is a perception of the people about you as a business-oriented
party. I am not criticizing you, but it is a perception. Quite possible, it is wrong. But
there is a Left and Right feeling in this country, so this could be one. Against that
background, when we read about PPP, we find that the Finance Minister goes all about
it, right from the [irst sentence to the last sentence with which he ended. He goes on
drumming up the PPP, not to say what exactly the economics of the PPP 1s, which 1
would not like to make academic and tell you later. But the question today 1s, putting all
the eggs in PPP 1s going to lead to some kind of a disaster. Please understand 1 would
not take much time because [ am just sitting on other’s time. The question 1s,

Mr. Balagopal, hon. Member, has raised three-four issues. 1t 1s not the first time; we did
talk about this earlier in this very House. I raised it as a Ruling Party Member at that
time. We asked what was happening to GMR. We gave Rs.5,000 acres. What did you
do? You didn’t build only an airport. Let us understand that. About five kilometre
stretch is its own private property. Then, he would not have hotels anywhere around. He
will thus sell tea for Rs.100/-. That is a service charge, I mean, some kind of a user’s
charge. He will sell a shirt for Rs.2,000/-. T can give the list. Now, later, what did he do?
He just took some part of the land and built up hotels, not one but three hotels.
...(Interruptions)...

AN HON. MEMBER: 45.

DR K. KESHAVA RAQO: T am not going into that. T am talking about the five star
hotels which he has built. Now, he would like to go for other projects like conventional
halls, then malls, etc. Let us leave them. How did they all come about? It was because of
the contract that you entered into, because of the agreements that you have entered into.
Today, the Finance Minister gets up and says, “Rigidities in contracts very much have to
be looked into.” What are the rigidities in vour view, Mr. Mimister? It is the sophisticated
models of contracting and developing a quick dispute redressal mechanism. What is the
dispute redressal mechanism? People are not going to disputes. It is the one who joins
you in the PPP, one who has come as a partner through PPA, one who has joined you
with some kind of land which is my land and not were Government land, taken through

acquisition. They gave the price, all right, we got four times more. But do you get only
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four times more when you build up an airport on it? It becomes 40 times. What we sold
for Rs.4,000 crores to GMR 1s today Rs.50,000 crore and that too according to their
own accounts. Whose money 1s this? You have taken it from us. You acquired it from
us. So, it should be ours. I always thought ‘public private projects’ should also mean
‘people” because public means the people. Government 1s a trustee. But here it 1s not
happening like that. The Prime Minister is, again, on record saying that we will add
another ‘P’ to this, i.e., “People’. I don’t know what 1s going to actually happen to public
and people. Whatever it is, the six points that Mr. Balagopal has raised deserve vour
serious consideration. 1 don’t know whether all of you see it or not, notwithstanding
our protests. But [ am sure notwithstanding genuine popular protests in this country, the
poor man’s urges will go into wilderness. You will go vour own way. Do go. But please
understand that the ‘development economics’ is still a concept. It is not a fulfledged
concept. Development 1s empirical. What 1s potential output, what is hidden, what 1s
inherent, that are not. Today’s development economics must look into it. If you are giving
the land, it may be four times according to your calculations. But, it could be 40,000 times
once the development reaches there. That 1s the concept which we have to understand.
So, as far as PPP is concerned, you are saying that we will get into it and we will have a
re-look. All that the hon. Member has asked is, please have a re-look from the people’s
point of view. The sovereign right is there. But we are transferring these rights to increase
the charges as they like. Sir, T will give another example of Andhra Pradesh. We have
highways, big highways. I know it because all of us use them. Most of our MPs at that
time were contractors. They bid for road projects. Today, what is happening, Sir? The
kind of money they collect, as toll Mr. Balagopal has said, that, Rs.3,000 has become
Rs.30,000 or Rs.40,000. But they would go on collecting the charges. There is no end
to it because agreement did not speak of it. There has to be some kind of a monitoring,
some kind of an overseeing machinery. That kind of a thing, according to him, should
come through this Parliament. [ do not know whether the Parhament would directly be
able to do it or not but a Parliamentary empowered Committee should look into that. You
need to involve the people in an issue where you take our name but deal with something
which 1s only done at the cost of the people. It is always taken as if it 1s for the people.
But these projects are at the cost of people. I don’t want to speak about 2Gs or CWGs and
all that he has referred to. But there cannot be greater scandalous projects than the PPPs
that we have today except a few of them which are there. Certainly, I require strength and
certainly I require development particularly when you are asking for 8 per cent GDP. For
that, certainly, you need this. But please have a look at it so that they do not scandalize
the very economy and ruin us. Thank you, Sir.

S1. a1 AR AR (Aew) - sravmfa weigy, s 6.0, qreriTd gRT @y
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' SHRI F. RAJEEVE: Sir, I rise to support the Resclution moved by hon Member,
Shii KW, Balgropal. He has raised a very importart issue regarding the PFP projects.
LIt Balagopal and other Members also have mertoned sbout the Budget Speech of
owr hon Finance Wimster. The Finance Minder declared that India became the largest
FPP matket. How did India become the largest PPP market? Sir, the capital fows from
ot1e couthy to another couatry, wherever it gets more and more profit That isthe basie
prittciple. WAE are teady to sy ender all this e are ready to submit the conditionalities
egpoused by these private players. Actually it is not profitmaking; it is * In economic
titnes, thisis the primitive accumulation of cepital. All these FPP projects are sort of
pritnitive acowndation of capitel. Whenewver we go through these private partners of
FPP projects, we will see that most of these compartes wete ot there before 1991 Dlog
of the players of these PFF projects are waste products of crormy capitalism after 1991,
How do they manage all these things? Az per my opirion, one thing is escalation of

wEnpnze d ac ordere d by e Chadr,
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costs - the gold-plating mechanism. Today, the Government submitted the CAG Report.
Mr. Balagopal has already mentioned some points. I have just gone through this CAG

Report. In project financing, it was very surprising to see the escalation in project costs.

In October 2010, the Estimate Cost was Rs.7.982 crores. In October 2011, it
became Rs.9,172 crores. Within one year, the escalation in this Estimate Cost 1s nearly
Rs.2,000 crores. In “Other Costs’, in October 2010, 1t was Rs.1,820 crores. In October
2011, it became Rs. 2,366 crores. Normally, we all expect escalation under the head
‘Additional Projects’. But here, the cost 1s as it 1s. In October 2010, it was Rs. 651
crores, and in October 2011 also, it was Rs. 651 chores. Now, if we see the total
escalation, the initial estimate in October 2010 was Rs. 5,826 crores and in October
2011, it became Rs. 12,380 crores. There is more than hundred per cent escalation in
these PPP projects. Is there any mechanism with the Government to evaluate whether
this 1s true or not, whether these are real estimates, or, whether there is any
manipulation? Is there any mechanism with the Government to evaluate all these
things? We have no regulations; we have no regulators to oversee all these things.
Actually, this 1s *. Hon. Member, Shri K.N. Balagopal, mentioned about Delhi Airport.
I would not like to take that point. Second is the land issue. Regarding Delhi Airport, he
has mentioned that the GMR could get over Rs. 100 crore per acre. This is the Business
Standard report. The Government gave the land on lease for a token amount. They got
Rs. 100 crore per acre. That is their own estimate. It would be more than this estimate.
This has also happened in Mumbai project. But one other point in the CAG Report 1s
encroachment, which has increased over time {rom 147 acres to 308.96 acres. As per
the records, in the beginning, it was only 147 acres, and, now, they have 308.96 acres.
Getting this land at a token amount and encroaching upon other Government lands at
the rate of more than 100 per cent 1s a very serious 1ssue. This 1s the style of functioning
of our PPP projects in our country. Now, I come to the point of how they are * this
country. Sir, it is the concession period. The CAG Report correctly stated this. This is
open-ended. Technically, it 1s not open-ended, but de facto, it 1s open-ended. There are
some specifications. One such specification 1s that after 30 years, they can review and
then continue for another thirty years. The CAG stated that it gave the right to operate
the airport for a period of sixty years with the terms and conditions frozen in the
OMDA. Actually, it 1s only for thirty years but there is a condition that it could be
reviewed. This 1s de fucto open ended. They got the total control for a period of sixty
years, which is a very serious thing. It is not applicable only to this project. This is the

reality for most of the PPP projects running in our country.

* Expuged as ordered by the Chair.
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Mr. Rajeeve, you mentioned

the word®. It 1s unparliamentary, and, so, it won’t go on ‘record’.

SHRI P. RAJEEVE: But it 1s a reality, Sir.
THE VICE-CHATIRMAN (SHRI TIRUCHI STVA): It 1s to be expunged.

SHRI P. RAJEEVE: Sir, I will try to find out some other proper word, which 1s
stronger than this word.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): That word will be expunged.
SHRI K. C. TYAGI: Sir, this 1s the right word.

SHRI P. RAJEEVE: Sir, I will try to find out a stronger word than this. Tt is true
because this word 1s not suitable to address the existing process of PPP. I will try to find

out a stronger word.

Sir, coming to the Chennai Airport, the Government had spent money. Hon. Chair
is well aware of that. After spending all this money on modernization and after the

modemization process 1s over, now, they are going in for PPP projects or privatization.

I don’t know whether privatization is an unparliamentary word or not. I would like
to use another word, and, that is ‘denationalization’. 1t is actually denationalization. In
most of these projects, the Government spends money using national resources and goes

in for denationalization.

Sir, coming to the KG Basin case, Reliance itself quoted in a global tender of
NTPC that it was ready to give gas at the rate of two dollars per MMBTU. They
themselves quoted this amount in a global tender. Thereafter, the Government said, no,
no; not two dollars, you please sell it at four dollars. Thereafter, vou constituted another
Committee, the Rangarajan Committee, which said, no, no; it has to be 8.4 dollars. Sir,
they themselves quoted two dollars per one MMBTU in a global tender. The
Government constituted a Committee. That Committee submitted its Report and the
Govemnment agreed for 8.4 dollars. What 1s this, Sir? Actually, Sir, it 15 — that

Government or this Government — by corporate, for corporate. This is one point, Sir.

Now, I come to the NHAL The NHAI is there. The National Highways
department, which is controlled by the Government, is also there. In Kerala, the NI
department 1s not ready to maintain the existing national highways because they want to
impose PPP or the BOT projects. NHAI is ready to take over these roads. The NI

department of the Government is not ready to spend even a single rupee for

* Expuged as ordered by the Chair.
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maintenance of these existing roads. They are compelled to accept the conditions by the
State Government and the people of Kerala. There is no mechanism to evaluate either
the actual expenditure or the amount which they have been collecting as toll. There
should be a regulator for the NHAI projects. While concluding, for this PPP, we have a
Kerala model, Sir. Nedumbassery Airport, the Cochin International Airport, 1s a PPP
model. But the hig ‘P’ is public. Private share is there, but the Managing Director is
appointed by the Government. The Government has representative in its Board of
Directors. It is PPP, but the big ‘P’, the controlling ‘P’, is the Government. We need
PPP 1in this era, but there should be a Government control, there should be regulators,
there should be regulations to evaluate all these things, to monitor all these things. So,
I support the points raised by Comrade K.N. Balagopal. It is an important Private
Members” Resolution, Sir. Thank vou.

SHRI BHUPINDER SINGH (Odisha): Mr. Vice-Chairman, Sir, hon. Member
Mr. Balagopal has brought a Resolution at a right time when the CAG Report on the
subject has been tabled in the House. First of all, T confess that I am a socialist; [ believe
in socialism. This country cannot think bevond socialism and through our Chief Minister,
Mr. Naveen Patnaik and our Government, we are pro-poor, we are pro-laboure, we are pro
those who do not have yet a house to stay. But, Sir, we are in the 21st century, in the second
decade of the 21st century. Where do we stand with regard to the rate of development in
comparison with the developed countries? We must realize the size of our population
better late than never. Only after 1991, we talked about globalization. Whoever has come,
either on your right or on your left, they have all accepted it. We may accept, we may not
accept, but we do not have the choice but to accept the reality that no Union Budget can
meet the requirements that the country needs. We may accept, we may not accept, but
every man and every woman today in India is international man and woman. We have
to compete ourselves as a world champion. That 1s our destination. That 1s our mission.
If we have to reach that mission, it has to be materialized through the Parliament and
through the Legislatures. There 1s no other way in our system of democracy. That 1s why,
Sir, it is very important that Mr. Balagopal, hon. Member, has raised this point. He has
not totally disapproved the PPP, but he has only pointed out on a very serious note on the
way the public, which is a big ‘P’ here, should have the real control over it. I just cannot
think how, for example, the GMR has been given 200 acres of land in Delhi to improve
the international airport. Every individual today, as per our Constitution, is the property
of the state. Hvery State in our Union is a welfare State and the Union 1s also a welfare
state. The property which my grandfather, my father, had earned is not my property.
Every inch of land owned by me, owned by you, 1s the property of the state. We have to
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be very serious about that. We have been going on signing MoUs for PPP. But how can we
dispose of or sell out land? Land always belongs to the State. If it has happened, the CAG
Report has pointed that out. It is examined by the Public Accounts Committee, the apex
Committee which was headed by great leaders in the past. Whatever has been pointed out
today in the Report has come up before the Public Accounts Committee. Through you,
Sir, T would like to submit to the Government and the concerned Minister to immediately
react to those points before it comes up before the Public Accounts Committee. We all
know the reality, Sir, that the Public Accounts Committee will sit to examine it. There are
many paras pending for years together. The Public Accounts Committee cannot dispose
of all the paras pertaining to the irregularities that have been pointed out by the CAG and

different Departments of the Government.

If you look at history, you will find that no country can progress without
communications. Communication 1s the best thing. What was Japan in 19487 1 visited
Kobe in 1991 as the Chef de Mission of the Basketball Federation of India with players.
It’s an island. If vou apply for a telephone connection in the moming, it will be made
available to you by the evening. It was in 1991. Communication does not mean some

Delhi Transport buses or State Transport buses. Sir, I will take just two minutes more.

Sir, irrespective of our ‘ism” or ‘ideology,” we should all see to it that India must
compete as world champion. But we have to accept certain realities. The public sector
undertakings of the Government of India should not be neglected We should not
encourage PPP mode at their cost. There are some sectors where we are not competent.
We have not equipped our public sector undertakings to deal with these challenges.
Every moment technology is changing. It is growing very fast. Now it is not about the
age of information technology. We have already entered the age of biotechnology.
Where do we stand as a country when we talk about biotechnology? We cannot wait for
eighteen months in cities like Delhi or Mumbai for a flyover. It has to be completed on

time.

While concluding, T would tell the Government that we should not be penny wise
and pound foolish. “Time is money”. That concept is very essential for our country. We
may accept it or we may not accept it. I hope the Government will take note of it. Thank

you, Sir.

(MR. DEPUTY CHAIRMAN in the Chair)
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SHRI M.P. ACHUTHAN (Kerala): Sir, I rise to support the Resolution moved by
comrade K.N. Balagopal.

Sir, it 1s a very serious issue and all of us are concerned about what 1s going on in
the name of PPP. [ think the time has come to assess or review the very concept of PPP.
What is going on now? We have heard the comments of the CAG on it. PPP is a shortcut
to get Government land or public land and other natural resources. It is public finance
given to corporates in India. That is what it is in reality. Take the case of airports or
any other project, the Government land, the public land, is being handed over to private
parties. From where do thev get finance? They are getting finance from public sector
banks, from LIC and other public financial institutions. That money 1s being used to make
not only profits but windfall profits. That is the problem. There is no regulation and no
control. What is the result? Two days back, hon. Transport Minister, Shri Nitin Gadkari,
said that in highway projects, PPP 1s a failure and that he cannot take PPP in highway
projects. That’s what Mr. Nitin Gadkari has publicly stated. Out of 160 highway projects
under implementation, 65 projects have made no progress. That is what he said. He said
that the Government will set up some other machinery to implement these projects. That
15 the effect of PPP mode in respect of highways. In the name of PPP, people are being
charged. Usage is charged or tolled without any norms. The owners, who are managing
the company, can charge any amount. There is no control, no regulation. This is going on
and still the Government takes a view that PPP 1s a panacea for all the ills in our economy
saying that we can progress, or economic progress depends on PPP and FDI. This is the
thinking of the Government. This was the thinking of the previous Government. Now,
the new Government is implementing it more vigorously. The price which the people
have to pay for it is heavy and the PPP projects will be a big burden to our economy.
Sir, the Railway Minister is here. What has the CAG pointed out in respect of projects
n the Railways? CAG has pointed out that there 1s a violation of rules. Without a model
concessionaire agreement, PPP project has been awarded in the Railways. In respect of
all these projects, in the Railways or airports or highways, it has no proper agreement, no
proper control and no proper monitoring. The Government, the Parliament and the public
have no control. I cannot use the word used by him because it has been ruled that it 1s
unparliamentary. Anyway, I would use the word ‘grabbing” and the people are deprived of
their rights. So, we have to be very careful and the very concept of PPP 1s disastrous for a

country like India. We must have a re-look at PPP mode. Thank you.
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MR. DEPUTY CHAIRMAN: Now, Mr. Minister.

SHRI PIYUSH GOYAL (Maharashtra): Sir, can | just intervene as a private
Member, as a Member of the House?

MR. DEPUTY CHAIRMAN: I have no objection to it. But there is time
constraint. You have to limit your speech to five minutes.

SHRI PIYUSH GOYAL: You know me, Sir. In five minutes, I don’t even create
the background for my speech. Give me a few minutes more.

MR. DEPUTY CHAIRMAN: T will tell you the position. What is left is 28
minutes. In 28 minutes, the Minister should speak and the Mover has the right to reply.
As you are speaking as a private Member, you can take time as any other Member. [

will give you a maximum of seven minutes.

SHRI PIYUSH GOYAL: Sir, thank you for giving me this opportunity. 1 am
missing talking in the House ever since [ moved here. ..

MR. DEPUTY CHAIRMAN: Let me see how a Minister can talk as a private
Member.

SHRI PIYUSH GOYAL: Sir, [ am really very amused and amazed to see the
competitive Socialism in the House today, and the enthusiasm amongst all Members to

try and show themselves more Left than, possibly, even the Left today. But the biggest



Private Members’ [18 July, 2014] Resolutions 353

amusement was when my colleague, who, of course, has left, Mr. K.C. Tyagi, was
speaking and he called us the Swadeshi Jagran Manch people. I am very proud to be
associated with the Swadeshi Jagran Manch, and 1 have no hesitation in saying that 1
believe that India should be self-reliant, that we Indians should be proud of our heritage
and if at all he believes that as Swadeshi Jagran Manch, he can pass comments on us, I
think, it only makes us feel more proud today. Of course, I am also very conscious of
the fact that Mr. Tvagi does not travel by rail gaadi and he does not even travel by
ordinary cars. He uses good cars which are made by modern technologies that have
come to India. He travels by air when he goes to the State of Bihar which, today, is
deprived of all development, probably, because of the kind of thinking that he brings to
the table which, of course, the people of India have outrightly rejected in the last
election, and that 1s evident. But the fact of the matter 1s that what Shri Balagopal has
raised does evoke a lot of sympathy and a lot of interest in the common man because
there are certain anomalies that have come into the system. 331 qfeetar Ugde Ire RIS
BT ST g1 PRI 8, I Po Ao S s €, but the fact of the matter is that

it has become the vehicle to take India, out of an under-developed and a backward
country that it was once upon a time called, to a progressive country and to a country
which is, today, the pride of the world. Sir, we started on the path of Socialism after
Independence, probably because it was appropriate for the times then. But then we saw
an era of nationalization of banks, mines, etc. The people of India thought that better
times would come for them. But over a period of time, what did we see? We saw that
the Govemment tan telecom, railways, airlines, even hotels and housing projects with
DDA-type companies, power, coal, water, etc. Almost every aspect of common man’s
life was run by the Government. And what was the quality of service that we were
giving to the people of India? Did they get good quality water in adequate quantity? Did
this country generate enough power plants or enough power capacity for the teeming
millions and billion people? Did we, actually, give housing to people or did we take
them into slums and, more often than not, homelessness? Did we create sanitation? Did
we give them good quality of rail service? Did the Airlines perform any better as a
monopoly of the Government or did it do better when there was more competition in
the market? I think the country today is yearning for better quality of service at more
competitive prices. It is unfortunate that a section of society believes that just because
something is done by the private sector, it, necessarily, has to be bad or it, necessarily,
has to be crony-capitalism. The reality shows that there have been instances which have
reaped out of corruption, which have reaped out of the misuse of PPP models but, more
often than not, it has happened because of political corruption, bureaucratic mefficiency

and, maybe, at times, also because of complacency or involvement of the private sector.
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But just to castigate a good programme because there were certain inefficiencies in the
programme, | think, will be throwing out the baby with the bath water. Today we have a
land where we get telecom. This is the cheapest in the world, and in the same telecom
sector we have Government companies which are languishing with losses. We have
arrlines which have given good service, but we have an airline which all of us resolve
every vear to fund another five to six thousand crores and are given Rs. 30,000 crores of
tax payers” money. We have so many inefficiencies coming into the system whether it
is in coal production, whether it is in the area of state-run discoms. Not to say that the
other side 1s necessarily the best but we will have to find solutions to the problem, not
just criticize the programmes that are going on. The fact of the matter is, Sir, post-
liberalisation the country has seen large investments coming into good quality of
services, costs have come down in a variety of sectors. I would like to quote an example
of the Mumbai-Pune Hxpressway. Typically, the Mumbai-Pune Expressway would
have, probably, taken years and years to construct a huge cost overrun. An honest
Government constructed that well within PWD estimates, in fact, saved Rs. 200 crores
out of the Rs. 1,800 crores, constructed it in time and had 15 years after it was
completed. Even today it was one of the finest highways of India, done by the public
sector, done by the Government. But under an honest leader, under an honest
Government it could be done efficiently. And at the same time, we have dishonest
Governments which have probably indulged in massive corruption. Being sub judice, 1
will not go into those details. But whether it is the telecom sector or whether it is the
coal mining sector, we have seen problems in the highways programme. But [ don’t
think those problems emerge necessarily because the mode 1s public, private or joint. It
emerged because of political corruption; it emerged because of laxity of the

bureaucrats. ...{Time-bell rings)...
MR. DEPUTY CHAIRMAN: Now please conclude.

SHRI PIYUSH GOYAL: I think the better sclution for all of us 1s to focus on
what Mr. Balagopal has rightly said, we need to have strengthened regulatory
mechanisms. We need to have strict monitoring of allocation of natural resources. We
certainly need to do improvements in the system, but if we kill the PPP mode, if we
bring in over-controls, if we bring in too much of Government interference, [ think we
will be doing disservice to the people of India, who are looking for a better quality of
their lives, who are also looking at more affordability, which unfortunately, the public

sector by itself has failed to give to the people of India.

MR. DEPUTY CHAIRMAN: Now the responsibility 1s on your shoulders.
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SHRI PIYUSH GOYAL: This T am saying as a Member of the House because 1
passionately believe that we have to evolve more and more public-private joint
partnership and, as Mr. Narendra Modi says, we have to bring the people also into that
and I would urge upon Mr. Balagopal, Mr. Rajeeve and Mr. Tyagi to participate in this
movement, bring in probity. Otherwise, the nation will be left with States like Bihar and
with States like West Bengal which for a large part was run by his own party ... (Time-
bell rings)... which has remained over the vears deprived of the benefits of

liberalization, probably on development.
MR. DEPUTY CHAIRMAN: Government should consider all these suggestions.

SHRI INDERJIT SINGH RAO: I find myself in the enviable position of agreeing
with most of the speakers here, whether they are from my party or whether they are
from any other party on this side or the other side.

MR. DEPUTY CHAIRMAN: That means not much reply is needed.

SHRI INDERJIT SINGH RAQ: Sir, the Eleventh Five Year Plan had a total of
Rs. 24,24,000—0dd lakh crore for infrastructure. The Twelfth one, which is going on
now, has, more or less, doubled it to Rs. 55,74.000—0dd lakh crore. In the Eleventh
Plan, 36 per cent of the money that came in for this infrastructural development came in
through the private sector. In the Twelfth Plan, we are envisaging that up to 48 per cent
of funds that are going to come from private sector and the balance will come from the
Government sector. Now, I don’t think anybody has out rightly rejected the PPP model
I think, everybody understands that India is a developing country. And, as a developing
country, when you don’t have enough funds for various social sector schemes, how are
you going to be able to build up your infrastructure. Now, PPP projects are mainly
envisaged to ensure that your infrastructure comes up to a standard which 1s not only
within all States of the country but also it comes up to a standard when you compared it

with the Western countries or the developed countries.

Today, everybody here has, I think, recognized the need to have private
participation. The only thing that has gone into the hon. Members, as I understand it, is
that why are you going in for public-private participation. There must be a review.
There should be an institutionalized process by which all model concession agreements
are drafted and entered into between the concessionaire and the regulatory authority or
the Government. When there is no institutionalized mechanmism, there 1s a scope for

corruption as I understand it.
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Sir, a mention was made here of a few public-private infrastructure projects. For
example, the project cost is, say, Rs.4,000 crore. By the time it ended up, the project
cost enhanced up to Rs.12,000 crore. This is a lot of enhancement. How has it enhanced
so much? I think, the basic thing that needs to be address is whether a concessionaire
should be given a project on a cost plus basis. Or, whether it should be institutionalized
in such a sense that tariff is fixed and then concessionaire works towards making his
project viable according to predetermined tarift which will be given to him by users. So,
he has to work within a framework and his input costs cannot be allowed to escalate,
This way the Government benefits, the country benefits and we get infrastructure
project with private participation and the concessionaire does not lose money, because

he has not put in more money than was earlier envisaged under agreement.

Now, Mr. Balagopal, [ think, needs to be congratulated. Frankly speaking, he has
brought before Parliament an issue not because the CAG Report has come in but also
because a new Government has come in. Over the last 10 vears, there has been a
problem with these public private partnerships in some sectors. As my Minister
colleague was saying that PPP in most sectors has done well for the country, for the
concessionaire, for the Government and for the user. But, there are sectors where there
has been an anomaly and airports is one of them. This and others need a redressal. As a
new Government, [ think, these issues are going to be taken on board by the
Government and then a framework will be decided. So, T must say that Mr. Balagopal is
the one who moved this Resolution, and then Mr. Aiyar, from the Congress side,
apparently agreed with what Mr. Balagopal said. But, then, thereafter, he went on to
criticize this Government which is in position only for the last fifty days. For ten years,
his Government was in position, when all these projects costs were escalating on
money belonging to public. At that time, he could not raise his voice against his own
Government. But, even though this Government 1s new, he has thought it it to criticize
this Government. [, as a Member of the Lok Sabha, cannot understand this tendency of
Nominated Members, not elected hon. Members of this House. But, a Nominated

Member, who has to earn his food by being...

MR. DEPUTY CHAIRMAN: No, no. There is a provision under the Constitution.

You cannot criticize that.

SHRI INDERIIT SINGH RAO: All nght But, the Nominated Member
...(Interruptions)...
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MR. DEPUTY CHAIRMAN: No, no. There is a constitutional provision. You
know the politics of that. He is now sitting there. ... (Interruptions)...

SHRI INDERIIT SINGH RAO: Mr. Deputy Chairman, Sir, [ just don’t
understand how you can go around criticizing a Government which has been here only
for fifty days, totally not thinking about the earlier Government which has not touched
this 1ssue. He didn’t speak about it, atall ... (Interruptions)...

Apart from Mr. Aiyar, who, as I said, has to earn his living by various means to
remain here in the Parliament, he has to do this kind of thing, but, the other Members,
Mr. Anil Desai, Dr. Keshava Rao, Munavver Saleem Sahab, Rajeeveji, Achuthanyi,
Tyagiji, Bhupenderji, and Nishadyi, all these Members have, by and large, said that they
wish to have the PPP re-evaluated. This 1s Rajya Sabha and, in a sense, the Upper
House 1s considered as having more brains as Members than, maybe, the Lok Sabha
Members have. If anybody here can tell us that there is a better model than the PPP,
then we will agree. After all, we have an open mind. We are only 50 days old. We are
young. If you give us a good suggestion, we will accept it. So, if there is no other
meodel, and in certain areas if the PPP model has succeeded, then, I think, PPP model

should be given a chance. To ensure that there is no ambiguity ...

MR. DEPUTY CHAIRMAN: They would only want to correct infirmities. That is
all.

SHRI INDERJIT SINGH RAO: Mr. Deputy Chairman, Sir, please permit me. To
ensure that there 1s no ambiguity in the Government’s stand, Mr. Balagopal, Mr.
Rajeeve, may I suggest that...

SHRI P. RAJEEVE: This is a Resolution moved before this Government came
into being.

SHRI INDERIT SINGH RAO: All right, T accept that. The old Government,
perhaps, was not listening ... (Inferruptions)... This Government 1is listening diligently,

Sir. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Might have thought that the UPA may be coming
again. So, maybe, that 1s (why) the Resolution.

SHRI INDERJIT SINGH RAO: The UPA will come in when only the people will
give you a chance. It is not for you and me to decide. It is up to the people to decide.

We are in a democracy now.

Now, if I may read the Government’s stand: “Sir, I have deliberated over the

Resolution moved by the hon. Member and have also listened carefully to the hon.
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Members who have expressed their views on issues of critical importance for the

growth and welfare of our country, of our people.”
MR. DEPUTY CHAIRMAN: How many more minutes do you want?

SHRI INDERJIT SINGH RAO: Just five more minutes and I have only two pages
to read. T will finish this and then answer questions, if any. I wish to assure the House
that the Government 1s keen to address these issues and we are committed to qualitative
and quantum improvements in the present state-of-affairs. We are conscious of the fact
that private participation, at times, work to the disadvantage of the Government and
users. This seems to have happened in the past in some cases. But, we are committed to
a fair, transparent and competitive approach towards PPP for ensuring that the superior

services are procured at the lowest possible costs.

I wish to emphasise that we need to enhance the inflow of private investment
because our capital requirements for bridging the infrastructure deficit are far too large
to be financed by public investment alone, specially because Budgetary resources have
other competitive demands such as health, education and rural development. For
ensuring rapid growth, we have to rely increasingly on private investment. But, we will
need to ensure that this will only be on the terms that benefit the economy as well as

USers.

On regulatory reforms, T recognize that the present legal framework needs some
rethinking. The regulatory commissions in different sectors follow very divergent
practices and require a re-examination to have a uniform framework. A serious
problem with our regulatory framework 1s that our regulatory commissions are neither
accountable to the Government nor are they accountable to Parliament. In order to
make them effective and answerable, we need to undertake regulatory reforms. Our
Government will go into all these matters and take suitable steps and while doing
so, the views expressed by Members today will receive utmost consideration. Since
we are committed to reforms on a much wider scale, which would consider the
important issues raised by the hon. Members today, I don’t think it is necessary to
adopt the proposed Resolution. While assuring the Members of our fullest
consideration of all these issues, I would request the hon. Member to please withdraw his

Resolution.

Before I finish, Sir, there are just two or three things that I further wish to point

out to the House. Since the Members have spoken about it here. ..
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MR. DEPUTY CHAIRMAN: Be brief.

SHRI INDERJIT SINGH RAO: Sir, just two minutes. Number one is his point 4;
strengthening of regulatory mechanism in sectors such as highways, shipping, airports,
power, telecom, banking, insurance, finance, etc. Now, banking, insurance and finance
are three sectors which, perhaps, should be addressed to the Finance Ministry because
that is the Ministry which is concerned with these sectors.

The other thing is, point 5, which says about parliamentary approval for all future
Public Private Projects or private involvement in key sectors such as defence, airports,
ports and national highways. It says that all such projects should have parliamentary
approval. Now, if I may suggest, Sir, these are executive functions. They cannot be
considered as parliamentary powers. So, this is one area where, as a Minister, I beg to
differ. But with most of the issues that I have spoken about earlier, we are in the process
of reviewing the whole regulatory mechanism for Public Private Partnership, and we
will ensure, in the times to come, that people who are the users of this infrastructure are
the gainers by these measures which we enforce in our policy. Therefore, I would
request the hon. Member — the Minister and everybody is concerned — to kindly
withdraw his Resolution on the Public Private Projects.

MR. DEPUTY CHAIRMAN: Mr. Balagopal, would you like to say something?

Yes, you can.
SHRI K.N. BALAGOPALS: Sir, this is a positive discussion.
MR. DEPUTY CHAIRMAN: Yes, the Minister was also positive.

SHRI K. N. BALAGOPAL: Sir, the hon. Minister replied to the questions which
we raised. The House unanimously took the seriousness of this issue. [ am fortunate that
a Minister also took part in this discussion as a Private Member. He could have
participated in this discussion very positively, il this discussion had happened in
February, when I moved this Resolution. [ am saying this because he was very strongly
supported it all those days. When the GMR issue, the Statutory Resolution which we
discussed came up, he was there and discussed it in great detail. So, he knows what

happens. Actually, Sir, this Resolution was moved in February.
MR. DEPUTY CHAIRMAN: Change of roles.

SHRI K.N. BALAGOPAL: So, there 1s the bad experience — [ think, “bad” is also
parhiamentary — of the earlier Government, when the PPP Model was introduced and

finally they ended up in lot of problems, and the CAG Report was there. Then, the
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PAC, under the Chairmanship of Dr. Murli Manohar Joshi discussed a lot of reports,
including the CAG Report about the GMR Airport mvolving Rs.1,36,000 crores. So,
everything was discussed there. That is why when I moved this Resolution, my
experience was with me. Mr. Aiyar said very correctly that the private business people
are very wise or they are very intelligent in doing their business, and the Ministers and
the bureaucrats may not understand what they intend to do at that time. Sir, what [
suggest is this. [ am not against the PPP. Basically, in principle, we have many
differences. We know that involvement and investment by the private sector is very
important and relevant, and we are not against that. Unfortunately, Tyagiji was not here,
when the hon. Minister spoke as a Private Member. He scored something against the
Government n Bihar. Unfortunately, he was not here. That is their internal politics

about their former allies.
MR. DEPUTY CHAIRMAN: Come to the point.

SHRI K.N. BALAGOPAL : I am not going into that, Sir. | am not saying that PPP
is not needed. What I am suggesting is, in the case of PPP, there should be

transparency, there should be some control, and there should be some legal framework.

Sir, today, we got the CAG Report about the Mumbai Airport. The CAG 1s saying
that Rs.880 crores is the total investment by the concessionaire. But not even a single
penny was not brought in by the concessionaire. And, he is getting the total investment,
either the added one or the increased one, through the Development Fee. ...(Time-bell
rings)... Piyush Goyalji knows the price of land in Mumbai. In addition, they got 190
acres of land in Mumbai. 190 acres of land at Mumbai Airport means more than 50,000
crores of rupees. So, these kinds of things will not help the country. All the businesses
are like this. ... (Interrupiions)... We have to strengthen the ... (lnterruptions)... Sir, some
assurances for example, some regulatory mechamism — have been given very
positively. So, I am not pressing my Resolution. But I do hope the Government will

fulfil the assurance given here. It is a positive thing.
The Resolution was, by leave, withdrawn.

MR. DEPUTY CHAIRMAN: Now, Dr. T. Subbarami Reddy to move a resolution
on the continuous shortage of power and its adverse impact on the economic

development of the country.

SHRI RAVI SHANKAR PRASAD: Sir, such a serious issue, raised by such a

serious Member, has come at 430 p .M.



